
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0. A. NO. 260100297 OF 2014 
Cuttack, this the 6"' day of May, 2014 

CORAM 
HON'BLE MR. A.K. PATNAIK. , MEMBER (J) 
HON'BLE MR. R.C. MISRA, MEMBER (A) 

Niran.jan Dash, 

aged about 44 years, 

S/o. Nath Dash, 

AT-Masurupur, P.O.-Darakundi, 

P.S-Kuakhla, Dist-Jajpur, 

t present continuing as Belder in 

the office of the Assistant Engineer. 

Mundal; Central sub-Divislort, 

C.P."~.,'.D., M-undaii, D;st-Cuittack. 

.....Applicant 

Advocat,-'(s) .... ................... —1\4/s, R. Acht-y,-%, B. Bar-1k. P.M. Rao. 

VERSUS 
Uniop of In"fia icnresentcd th!-o4~-i 

1. Secr-,--tary to Government of India, 
Miniistry o-fUrbaD Housing Deve"opment Der 	- erm" Pa-rtn 

Road, New Delhi 

Director General (Works), C.P.W.D., 
Nir.~ma--tiBhaw,-irt,'~f~--wDelbi-110 001 

3. 	AddiLlonal I lirector General, 
E'astern Zon--, C.P. D. 
AJC Bose F'~oad, Nizain Pallace. 
Kolkata- 

Chief Engineer 	
V 

~ntral Public Weiks Depailmellt, 
Ni-rrrian Bhawan, Pokhariput 

Bhubaneswar, Dist- Kfnlfda. 

Suncrintendent Engineer (Civil', 
—111ral Ptibfic Worl' s Dcpart.--jient, 

1*~'rnia, B1 awan. Poldhal-I'DUT f R -3 

aneswar Dist- Khurcla. 
.'~."-ecuti-vp ErLgi-,Ie,-,r (C'ivid), 
C"Itral P'U.Nic Wo.rks Dopartment, 

I 	I 	IN, at:~sxvar Centra D'vi 	n' o.11', 
Bhi-,~bancsNv~,r- 12. 

...... Resi7)-'ndents 
I Advocate(s) ................ ............. S.B. Jena 

~Aa 
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0 R D E R (ORAL) 

A.K.PATNAIK, MEMBER (JUDL.): 

Heard Mr. R.Acharya, Learned Counsel for the applicant, and 

Mr. S. B. Jena, Ld. Addl. CGSC appearing for the Respondents, and 

perused the materials placed on record. 

2. 	The applicant, who was initially engaged as casual labourer and 

was granted temporary status w.e.f. 16.11.2004, has filed this Original 

Application under Section 19 of the Administrative Tribunals Act, 1985 

praying for a direction to the Respondents to regularize his service in a 

permanent cadre with effect from his date of Joining in any Group-D 

category and to grant all service benefit after regularization of service within 

a stipulated period. Mr. Acharya, Ld. Counsel for the applicant submitted 

that though the applicant has made representation on 15.11.2013 before 

Respondent Nos. 4 and 5 vide Annexure- 5 till date 'Ile has not received any 
I 

response from the authorities. 

I 	Mr. S. B. Jena, Ld. ACGSC appearing for the Respondents, has 

no irnniediate instruction whethier any such representations have been filed 

by the applicant, and if so, the status thereof. 

4. 	Taking into account the submissions made by Ld. Counsel for 

both the sides and the fact as stated by Ld. Counsel for the applicant that the 

representation of the applicant preferred as at Annexure-5 is still pending, 

without going into the merit -of this case, we dispose of t1his O.A. direnng 

Respondent No. 4 to consi6er the representation and pass a reasoned and 

speaking order under intimation to the applicant within a period of 60 days 

from the date of receipt of a copy of this order. We inake. it clear that if after 
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such consideration the applicant is found to be entitled to the benefits 

claimed by him then expeditious steps be taken preferably within a period of 

30 days therefrom to grant the same to the applicant. If the aforesaid 

representation has already been considered and disposed of by the 

Respondents then a copy thereof be communicated to the applicant within a 

period of two weeks from the Communication of the order. 

5. 	 With the above observation and direction, this O.A. is disposed 

of at the stage of admission itself. 

6~ 	 As agreed to by Ld. C'ounsel for both the sides, copy of this 

O.A., along with the copy of this order, be transmitted to Respondent Nos. 4, 

5 and 6 by Speed Post at the cost of the applicant, for which Mr. Acharya, 

Ld. Counsel for the applicant, undertakes to flimish the postal requisites by 

08.05.2014. 

(R.C.MISR-A) 
	

(A.K.PATNAIK) 
N  I IENIBER (Admn.) 
	

MEMBER(Judl.) 

RK 


